
central fcOWNISTRATWE TRIBimAL
PRINClPAiL BENCH: NEW DELHI

CP No. 229/95 in

OIL No. 759/95

1

New Delhi this the 24th day of April 1996

hon»ble na. s.a.ADiGE, icpiber (A)
HON^BLE BRS. LAKSHIU SyAmNATHAN. fCWBER (3)

Casoal^Sboiicer (retrenched)
5S?onalXt Gallery of Wodarn Art
Daipur Hoaae
New Delhi

(By Advocate: None)

Versus

Union of India through

....Applicant

1. The Secretary,
Winistry of Huiaan Resources
Central Secretariat
South Block
New Delhi

2.

3.

of "odern *rt

5°Sp;r°£o'ua"""Sew Belhi
The Keeper/Head of . a ♦.
NaUonll »rt Gallery of Bcdarn *rt
Dept. of Culture
Daipur House, New Delhi ...Respondents

(By Mvocate: Shrl Pladhav Panikar)
ORDER (Oral)

Hon'bla Shrl S.R.fcdlga, nembar (A)
« ju Panikar learned counsel for the

Sbri Pladhav Panikar

r..poodants atatas that pursuan-:. to tha Tribunal's ordar
datad 25-5-95 In OA 759/95 Hari Singh Vs Saoratary, fliniatry
of Hu.an Rasouroaa, Govt. of India and

ha, baan ra-angagad u.a.f. and if ta^uP
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the applicant's regularisation, Shri M<3<^hav
Panikar states that the same will be taken up
subject to the avallabiUty of vaC ancles iod

in accordance with the rules and instructions
as the impugned judgment itself direct^

2 . It is perhaps for this reason that
none appeared for the appUcant even on the

second calli In any case, as the applicanx has

been reinstated and respondents themselves state
that the applicant's regularisation will be

taten up as per directions in the impugned judgment^
the C.P. does not survive. It is accordingly

dismissed and notices against the respondents are

disc harged,

( IAKSHMI S'l/li'VMINA'niAN ) ( S.R.AIjIBE )
member (j ). member (k).


